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1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ? A/\)
3. Whether their Lordships wish to see the fair copy ofthe Judgement ? /
4. Whether it needs to be circulated to other Benches of the Tribunal ?

ORDER

( ORDER OF THE BENCH PASSED IN C.IRCULATIGN
BY HON'BLE [^R . D.K .CHAKR AV GRTY , PIEI^BER)

This is an application for review of the

judgement of the Tribunal dated 5.3.(1991 rendered

in Oh No.2006/90 .

2. Ue have carefully gone through the grounds

raised in the Reviaw Application. Houeuer, ue do not

find that there is any error apparent on the face of

the judgement. No neu f^acts warranting a reuieu of

the judgement have been brought out. The Review

Application is devoid of any merit and the same is

dismissed.

' '«ce-chmrSIn


